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Name of 1ke Respondent(S) ()L@? L ond .

Mr ToL- Sw Mnﬁ? Amwédi‘

-~ - X R - . ’
- Advocate for the Anplicant pfad. <. D

Counsel for the R. 23 lwa 'y/ C.G.S.C. @i&

OFFICE HOTE i DATE 1 ORDHR OF THE TRIZ NAL
' - . _
; 26.4.2004 Heard Mr.J.L.Sarkar, learned
1
13?739&C$Lcn,ﬁin fury, ! , counsel for the applicant and also
is N :
Hled/C. F. B " Mr+.A.Deb ROy, learned Sr.C.G.S.C.for

deposited vt p {

' the respondents,.
7 ; In view of the crder dated
23.4.,2004 passed by the Dy. Commi-
' ssioner, Central Excise, Guwahati,
issued in compliance to Estt. Order
dated 22.4.2004 of the additiocnal
Commissioner (P&v), Office of the
commissioner of Central Excise,
i Shillong, kéeping the transfer order
of the applicant dated 13.4.2004 in

-

ahyyénce and retaining hin in his
original place of posting, the O.A.
stands disposed of as withdrawn. No
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LIST OF DATES AND SYNDPSIS OF THE APPLICATION

130128084 The Applicant was transferred by Order
Mo.11/2da84 dated 13.61. 23064 following
transfer policy which WRS decided on
December,2833. He Jjoined the post w.e.f.

Ga 2 26334,

17 .2.2644 Notification issued by the Central Board of
Excise and empowered some officers to
@xercise powers of recovery under section 11
of  the Central Excise Act. The Applicant is
ﬁot an empowered officer in view of the

waid Notification.

@5, 4. 20034 Letter dated .4 2o of Additional
Commissioner (Tech), Central Excise, Shillong
calling for explanation of the concerned
officers in the above matter of recovery, and
also indicating the fact of forming adverse

opinion and contemplated action.

13 .84, 2064 The impugned transfer order has been issued
transferring the applicant from the present

post to Dibrugarh. This order was not issued

e e s vl e o e e e
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by the respondent No.2 who is the competent
authority. This order is the outcome of the

letter dated %.4.2984 (Annexure~11) and hence

the transfer of the applicant is penal in

nature.
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Applicant

N

Brvakmar

Momo - WKk,

Union of India % Respondents
INDEZX

Bl.No. Annexure - Particulars Page Na,
. Application 1-14
e Verification 15

S I Order dated 13.681.2004 16~17
4., I lLetters dated ©5.4.23d4 18

5, ITY Order dated 8.8.2a03 19268
by v Notification DT.17.2.2044 21

7. v lLeave sanction Order 22237

and leave application
. VI Order dated 13.4.20884

Filed by:

.

(Anupam Chakraborty)

ADVOCATE ,
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The Centrai Administrative Tribunal

Guwahati Bench :: Guuwahati.

0.A. No. S 2804

BETWEEN

Sri Monoj Er Brahms,

working | as Superintendent of
Central Excise, Guwahati Range-I,
residing at Geetanjali Apartment,

Rukmini Magar, Dispur Guwahati-&.

Applicant

- Vg, -
1. Union of India repfesented by
‘the Secretary, Ministry of Finance,
Department of Revenue, Tax Research

Unit, New Delhi.

L]

“w The Chief Commissioner, Customs
% Central Excise, Shillong Zone,

CRESCENS® Building, Shillong-1.

G The Commissioner,
Central Excise, Morello Compound,

M. G. Road, Shillong-1.

4. Additional Commissioner (P & )
Central Excise, Morello Compound,

M. G. Road, SBhillong-1.

9. The Deputy Commissioner,

Office of the Assistant
Commissioner of Central Excise,

i.S5. Road, Bhangagarh, Guwahati-5.

Respondents

T
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Details of the Application : T

1. Particulars of the order against which the application

is made =

The sapplication is made challenging the legality

af the impugned Establishment Order No.b@/2084 tdated

15.84.2884  transferring the applicant under the guise of
adMiniétrative ground by abusing power and also exercising
such  power colourably, and for alteration/modification of

)
the said impugned order by deleting name of the applicant

therefrom.

~y

2. Jurisdiction:

The_ﬂpplicant declares that the subject matter of
the application is within the jurisdiction of the Hon‘ble

tribunal.

3. Limitation:

The applicant declares that the application is within
~the period of limitation .under section 21 of the

Administrative Tribunal Act, 1985,

4. Facts of the case:

4.1 That the Applicant is citizens of India and as
such is entitled to the rights and Privileges guaranteed by
the Constitution of India. He is a member of Schedule Tribe

(Plain) community.

4.2 That the fApplicant initislly joined service as

Inspector of Central Excise w.e.f. 12.87.1982 in the

. respondents  department. He was promoted as Superintendent,

Central Excise (Group~B Officer) w.e.f. 8.12.1995% and was

Momg| o | o
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posted at Tinsukia. In the year 1998 he was transferred and
posted at Guwahati. He joined at Guwahati Office w.e.f
9.8.1998. He was posted as Superintendent, Central Excise,

Guwahati Range-I, Guwahati Central Excise Division w.e.f.

/8.7, 200/

Gt The applicant was further trans*erred 31
Superintendent, Head GQuarters Law Uﬁit, Central Euxcise,
Guwahati b y the Establishment Order No.l11/2084 dated

13.81.2034  which he carried out and joined the post w.e.f.

 3.2.2004,

" Copy of the Order dated 13.1.2804

ig enclosed as Annexure-I.

4.3 That the applicant begs to state that since his
appointment he has been serving the office with wutmost
sincerity and with the satisfaction of all concerned

authorities. He has been discharging his duties honestly anc

without any blemish. It is also stated that the ‘applicant

has never been communicated anything adverse in his whole

cservice since sppointment. It is further stated that he has

discharged all his duties with due care, sincerity and
without any negligence during his tenure in Guuwahati

Range~I, Central Excise, Buwahati.

4.4 That the applicant begs to state that & Office

Letter bearing Na.IV-1&6/26/TECH/83/983536 of  the Additional

Commissioner (Tech), Central Excise, Shillong dated 5.4.28084

has been idssued calling for explanation of the Field
(fficers 1like the azpplicant on the matters of recovery of

dues from an assessee company. It is .stated that the matter

of recovery of dues comese within the Jjurisdiction o f

Momosy MWK &@b«%ﬁZoaNg\\
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Guwahati Range~I, Guwahati Central Excise Division, where he
/& 4. R00/ v

ﬂa//;evved g2s Superintendent w.e.f. érbr2887 to 38.91.2d84. The
said letter inter-alia contains as under:

"Direction contained in  the above mentioned

letters to recover the huge arrears from the D3L

Group . has not been enforced till date.

Commissioner has noted 3dversely and directed to

cell  for explanation of the Officers qmncerned

immediately.
Fixing of responsibility is contemplated.

You  are therefore directed to explain the action

taken by the Divisionsl officer and the Field

onfficers towards recovery of such huge arrears in
. A

the light of the above directions within 7 days

for Commissioner’'s perusal.”

It is pertinent to mention here that this decision
“is in direct violation of the decision of the Central BRoard
Cof Excies’ to Keep the recovery pending by Order

Mo« :F.No.XN6/45/28685-TRU dated 8.8.28035.,

Copy of the Office Letter dated-

B.4.2034 is enclosed as Annexure-I1
4,5 . The applicant begs to narrate the backdrop of the
issue which lead to issuance of the said letter dated

H5.4.2084 ze under

That the deernment of India issued HNotification
Mo.32/99-CE  dated 8.7.1999 @0 as  to extend bhenefit of
evemption by way of refund for Cigarettes and Gutkha (pan

masala containing tobacco) w.e.f. 8.7.1999 to the units in

Mormj Worr s 2raR o
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‘the North East region. The assessee M/s Dharampal Satyapal

L.td established its unit of pan masala, zards and gutkha

™Mo

factory at Guwahati and Agartala (both in the North East
Region). The said assessee company enjoyed the benefit of
said exemption till 28.2.2881 and got refund of about
Fe.2.16 crore. Later? by Notification No. &/2831 CE dated
1.5, 2661 the . benefit of the aforesaid notification
Mz, 32/99-CE in respect of tobacco product was withdrawn. The
said Notification was challenged by the assessee COMmpany
before the Hon'ble Gauhati High Court and the Hom'ble High
Court in the Writ Appeal .NQ.EIQWEEE/ﬂﬂﬁl gquashed the
aforesaid Naﬁifimatimn No.&/2831 CE by  Judgement dated
12,2832, Thereafter Section 154 of the Finance Act 283,
o 15.3.20083 retrospectively amended the North East Central
Excise exemptions Notification No.32/99-CE withdrawing the
benefit of exemﬁtion of the said notification w.e.f.
8.7.1999 for tobacco product. The said sssessee COMPAnY wWas
then issued ah order of FRecovery by Office
C,NQuV(15)67/8?L/ﬁ€6/ﬁ3/7ﬁ84 af the reépandent Ma.S  dated
6.6 26803 against which the 'said assessee company filed
appeal before the Commissioner (Appeals) Guuwahati along with
s=tay petition, but no stay was granted to them. Meanwhile
the réspandent Deﬁartment filed a Special Leave Petition
before the Hon'ble Supreme Court assailing the Judgement of
the Hon'ble Gauhati High Court in Writ appeal No.219-222
dated 3.12.2¢82. The Hon‘ble Supreme Court sfayed the
operation of the Judgement of the Hon'ble High Court by an
Order dated 12.81.2884, It is pertinent to mention here that
the Central Board of Excise by Order No.F.No.35&6/43/726835-TRU

dated 8.8.208085 directed the respondents to keep the recovery
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pending till further orders.
Copy of the Order of the Central
Board dated 8.8.2883 is enclosed as

frnexure-I111.,

4.4 That it is stated that the applicant is not ;n

empowered officer to exercise the pawér of recovery undér

Section 11 of the Central Excise Act,1944. The applicant

hegs to reproduce Section 11 of the Central Exciﬁe Act, 1944

here—~in~below for ready reference of the Hon'ble Tribunai
which is very much relevant to judge the factuzl matris:

11. Recovery of sums due to Government. In respect

of duty and any other sums of any kind payvable to

the Central Government under any of the pravisiané

of this Act or of the rules made thereunder

Einclﬁdihg the amdunt required to be paid to the

credit of the Central Government under gection

11D1, the officer empowered by the [Central board

of Excise and Customs constituted under the

Central Boards of Revenue Act,19863 954 of 1963) to

levy such duty‘or require the payment of such sums

may deduct the zmount so payable from any money

owing to  the person from whom such sums  may be

P@cuverabie or due which may be in his hands or

‘>under his disposal or contreol, or may recover the

amount by attachment and zale of excisable goods

helonging to such person; vand it the amount

payshle is not so recovered, he may prepare &

certificate signed by him épecifying the amount

¢hue  from  the person liable to pay the same and

Moo W Eoioma____



.send it to the Collector of the district in which
such  person resides or conducts his business  and
the said callector, on receipt of sueh
certificate, shgll proceed to recover from the
said person the amount specified therein as if it

were an arrear of land revenue."”

it is  submitted that the said Section 11

specifically mentions that the Officers who are empowered by

the Central Board of Excise can exercise the power under the
wald section. The applicant begs to state that he came to

know  that the Central Board did not empower any nfficer of

Central Excise to exercise the power under section 11 but

only by NMetification No.4/2004-C.E.(N.T.), dated 17.2. 2004

@@powered every Central Excise Officer, not below the rank
. 1

% af an Assistant Commissioner of Central excise, to exercise

the powers conferred by the eaid Section 11. It is

: reiterated that the applicant is not an officer empowered by

i
|

the said notification to exercise the power of recovery.

The applicant further begs to state that he could

‘collect only the extract of the said notification dated

1?.2.2364 and the Hon'ble Tribunal may be pleased to call

Tupon  the respondents to produce the complete copy of the

Csaid notification before this Hon'ble Tribunal.

Copy of the extract of the said
Motification dated 17.2.2664 16

enclosed as Annexure-IV.

4.7 That the applicant begs to state that in view of

Momfs) W
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the Central Board’'s Order dated B,Q,EQQE as explained above,
:amd in view of the Notification dated 17.2.2884 under which
the applicant is not even competent officer to make recovery
jthe respondents  ought not to have issued the aforesaid
: Letter dated %.4.2¢84 (Annexuwre~II1) indicating actions

against the Field officers like the applicant.

; 4.8 That the applicanﬁ hegs to state that he prayed
fbr Earned Leave which has been duly sanction by the
Respondents uwupto 16.4.2084 by Office Order dated 7.4.2d384.,
}It is stated that due to some urgenmy the applicant prayed
‘ fpr extension of Leave upto 23.44.28084 by application dated
16.4.26084 sent through Fax message.

Copy of the order dated 7.4.20304
with leave application datec
1é&.4., 208684 are enclosed as

Annexure—V.

:4"@ That the applicant has come to know that the
réﬁpondent Mo.3 has been looking for actions against the

gfficers in terms of letter dated S.4.2084 (Annexure~-I11).

P The applicant could learn from his colleagues in the office
that action agasinst some Officers and Inspectors allegedly

concerned with the recovery as explained zbove  has been

taken by way of transfer from the present place of posting.
He couwld collect a copy of the Establishment Order
_N@.éﬁ/ﬁﬁﬁ4 dated 13.84.28484 by which he has been transferred
Cfrom  Hgrs. Law Unit, Central Excise, Guwahati to Dibrugarh
|

@Central Excige Commissionerate. It is stated that thie order

“has not beern  issued by the respondent No.2 who is  the
o

Mooy K-



Competent Authority in the matters of transfer % posting of
the officers like applicant.
Copy of the Order dated 13.44,20d4

is enclosed as Annexure—-VI.

4.1 That the applicant begs to state that  the
réspondents have mechanically passed the impugned transfer
horder of the applicant. The respondent authorities decided
tﬁe matter of ftransfer 2as per policy of transfer in
December, 2883 and posted him by Order No.11/2834 dated
13.61.2064  {(Annexure—~I) at Hgrs Law Unit, Central Excise,
quahati. It is stated that the present home town of the
aﬁplicant is Guwahati. His transfer only in the month of
January, 2084 at Guuzshati OFffice was done following the
practice % procedure of tbansferring and posting of Schedule
Tribe and Schedule Cast employees at the nearer to  their
‘héme town. He joined the Law Unit of Guuashati Office on
3;2;3@@4. It is respectfully submitted that no exigencies in
service has arisen within such a8 short spell for mhich. he
has to be transferred again while the matter of transfer as
vper‘ polic:g has already been decided on December,2dd3 and
acted upon by issuing order dated 13.41.20684 (Annexure-I).
jSuc:h attitude of the respondents in the matter of transfer
coan not serve public interest nor can it meet up exigencies

in office.

4011 That the applicant begs to submit that the above
transfer order ig the result of the order dated §5.4.20684
(Annexure—-1I1) though it has been said to be issued on

administrative ground. It is submitted that ra

WMernsy Kor: 2wallona
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administrative exigencies lies behind the said transfer
order nor it has been made in public interest. The said
transfer order has been issued for collatersal purbosea and
with oblique motives and hence the impugned transfer order
ié vitiated by abuse of powers. The sazid transfer order is &
maneouver to cover up the respansibiiities of the Officers
in the matter of aforesaid recovery who are empowered under
E%CtiOﬂ 11 of the Central Excise Act in view of the
N?tificatimn dated 17.2.2884 (Gnnexure~IV). It is further
Smeitted that fhe afaoresaid transfer ig 7 not ir
a@miniatrative exigencies neither in public interest but is
aé case of victimisation of the applicant. The respondents
have adopted g short cut method to cover up the
P?spmnsibilities of the empowered officers in the entire
r%cavery matter and imposed the punishment upon  the

applicant by way of transferring him. The office order dated

$§4.23ﬁ4 (Annexure—II) is a clear cut evidence of the above

fsct. The malice in fact as well as in law is patent in the

aﬁave facts and circumstances. The transfer of the
‘a@plicant, under the above circumstances, is nothing but
m%la fide exercise of the power to demoralise the applicant
wbo has been efficiently discharging his duties without any
hiemi%h. The said order of transfer is extraneous to office

exigency and is penal in nature.

4%12 That the respondent department hazs adopted poiicy
fér transfer of Superintendent/Inspectors under which last
tfan%fers have been acted upon in December,2883. It is
ﬁ%&t@d that the department take resort to transfers which

are called transfers on administrative ground which includes

K‘U‘ '
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transfers of penal nature. The administrative grounds are no
where explained giving arbitrary power of ‘whiméical
transfer. In  the present case even though transfers were
férmally decided on in December,2dd3, the present tranﬁfeﬁ
order dated 13.84.28684 has been issued purportedly on
administrative ground which is vague and in the present case
is penal in nature. No public interest is involved in the
transfer. The Hon'ble Tribunal may be pleased to call for
the records relating to the transfers and aforesaid

recovenry.

4,13 That the applicant begs to state that he is only
male member to look after his family. His daughter studies
in the second year of Degree Course in Commerce at Guwahati
ahd his son is also studying in Class—X (SEBA Course) at
Gm@ahati and it is their mid session. The applicant has
dependent father who is 78 years old. His father i
suffering from old age diseases. The transfer of the
applicant in such a manner and specially under such
circumstances shall cause irreparable loss and injury to him

and his family members.

O Ground for reliefs with legal provisions.
9.1 For that the impugned transfer order is the

consequence of the Letter dated 5,4.,2004 (Annexure—11)  which
is the result of arbitrariness, whims and capricious and

offends Article 14 of the Constitution of Indisa.

S Faor that the respondents have acted with a closed

mind and formed adverse opinion and contemplated action

S nlorg
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agﬁinﬁt the field officers like applicant which resulted in

ﬁransferring the applicant.

el e

S.3 For that the non—-application of mind in passing

the impugned transfer orderlis patent.

5. 4 For that the impugned transfer order is extraneous

to ‘office exigencies and is penal in nature.

a8 For that the impugned transfer order has been
itssued for collateral purposes and with obligue motives and
hence the impugned transfer order is vitiated by abuse of

powernr,

G.b For that the impugned transfer order is a
marieouver to cover up the responsibilities of the empowered
aofficers in the matter of recovery as explained above and is

a case of victimisation of the applicant.

B.7 For the impugned transfer order is vitiated by
ﬁala fide exercise of power of the respondents. Mzalice in

law 2s well a2s in fact is explicit.

3.8 For that the impugned transfer order has not been

issued by the respondent No.2 who is the Competent Authority

cin the matters of transfer &% posting of the officers like

applicant,

5"? : For that in view of the matter the applicant is
entitled to the reliefs sought for.

& . Details of the remedies exhausted

The applicant declares that there is no other
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| . . .
efficacious remedies under any Rule and this Hon'ble
1

Tribunal is the only forum to adjudicate the subject matter.

7 Matters not previously file or pending with any

|
qther court

The applicant declares that he has not filed any

case on  the subject matter before any court, forum or any

\
m%her institution.

a. Reliefs sought for

Urmcger the &sbove facts and circumstances the

%pplicant prays for the following reliefs &

&l The impugned transfer order No.b6#/2004 dated
%3,4.$ﬁﬁ4 be modified/altered by deleting the name of the
applicant therefrom.

Qnﬂ The applicant be allowed to continue in  the

ﬁresent past.

8.3 Mo action in terms of letter dated 3/4/2084

tAnnexure—I1)  against alleged concerned officer (applicant

ﬂa one) shall be taken.

8.4 Any other relief or reliefs as the Hon'ble

Tribunal deem fit and proper.

The above reliefs are prayed for on  the ground
stated in para 5 above.
e Interim Relief
1

During the pendency of this application the

épplicant prays for the following interim reliefs:



@l The transfer of the

he allowed to continue in the

9.2 Any other relief

Tribunal deem fit and proper.

The above reliefs

stated in para § above.

168, This application is

applicant be stayed and he may

present post.

or reliefs as the Hon'hle

are prayed for on the ground

filed through the Advocate.

11. Particulars of Postal Order:
i) IPQ No :'776 387882
ii) Date of Issue : 3"0«2”&200'5’
iii) Ia%qéd from : éaPO .
iv) Payable at : ?%wouva/bﬂZQt
12.. List of Enclosures

As per Indesx.

Verification

2>

&K}c,
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Verification

I, Monoj kKr. Brahma, son of Sri Marendra NMath
Brahma, aged about 49 years, a resident of Dispur,
Guwahati-é&, Dist~kEamrup, do hereby verify that the
statements made in the paragraphs i,4,6 to 12 are true to
my knowledge and statements in para 2,3 and § are true to my

legal advice and that I have not suppressed any material

fact.

And I, sign this verification on this 2¢th

day of April, 20484,

SIGNATURE
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1@ Deputy Commissionsry (35 neme )
¢ onteal e,
Cuwahatt

| .
i ihjecti- Recovery of artears from DSI, Group -- regarding,

A ference: (i) Leter No. IV-16/1 3 TECIV2003/40351-52  dated  21.10.2003
| izsued by the Commissioner with the direction to recover the afrear
| on or before 07.11.03, otherwise to initiate cocreive measures.
'z
|
1

(iiy Letier cven No. 42738-41 dated 6.11.03 disposing off
representations submitted by DSL Group to the Hqrs.

iit) Letter even No. 48 dated 1-01-2004 issued by the Commissiq ner,

| directing to enforee Section 11 of the Central Excise Act, 1944}and
| the Section 142 of the Customs Act. 1962 to recover the arrear.y
(iv)Letter cven No. 5398-400 dated 26.02.2004 issued by | the

5 Additional Commissioner (Tech) directing to enforce coerfive
ineasures to recover the arrears. ' R

\ | (v) Letter. even No. 7337-38 dated 16.03.2004 of the Additifng]
t

i

|

Commissioner(Tech) to cuforee recovery immediately as |per
direction conumunicated in earlier letters. =

g‘

. _ .
; | l")% cction contained in the above mentioned letters to recover the huge arrgars
'l fn}?m the ‘l 1SL Grovp has not been enforced Gl date. Commissioner has noted adversely
L andd direct d o call for cxplanation of the officers conceined immediately.
| l‘-'i! ing ot ceepousibility i3 contemplated.

Vi 1 are therefore, directed to explain the action taken by "the Divisional offlcer
antl the 1 eld officers towards recovery of such hnge arrears in the light of the alipye
(liTC(iunr\ vithin 7 days for Commissioner’s perenl, R ’
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dHeneise |oxemitions petification nw. 32/99-CE and 33/99-CL both dated 08/077/99] s as

“i‘d?la_y i such payments,

isqued byl he Central Excise Commissionerates at Shillong and Dicrygarh, 1t has alsd been
|

Jifs

Subjeet - Retresespective amendient to the North Bast excise duty exgmpticn, reghrding

Seation 184 of the Finance Act 2003, has retrorespectively amended the North East

dw the }enefit of exemption for cigatettes and pan masale conaining wobacco ‘phikha’
©8:07/99 Such amendment ulso provides for recovery of amounts, which would nof have:
unded | ut for such amendment, within 4 period of thirty days from the datc on whigh tis

Bill 2¢)3 got assent of the President. 1t also provides for charging of interest @ s i

. . . o ’_‘ - . .
to the t otice of the Board that in some cases, orders for recavery ui the cenirai ¢xcist

refund d to the aflecied units, have aiso been issucd.

|
In Lhis f-gard, Finance Minster ul the consideration Stage of the Finance Bill had jnade

Wwing st tement, in the Parligment: - ‘ _' |
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4 F.NG 350/43/2003-TRU
LD / R , %
{ WO / Government of Indiy _ v
/

Ministry of Finance™
Hog ' Dc:.;?artme,m of revenue
["2 < I'ax Research unit

: o Bal L B awd

el Commissioner of Customs & Central BExcisc, Shitlong
nmigsioner of Central Excise, Shillong/Dibrugarh

=

v

20 brought 1o the notice of the Board that, in cascs where the amount recovbiabic
t1d by the manufecturers within the prescribed period, show cause notces hive:

0 A -

1

| ' p o
No inftustry other than tobacco in (he North East rcgwnfor Assam iy
b sy e

——————

affect d by it. What you are now asking about tobacco is ty make an

exeepnion for chewing tobacco and guthlia, I will consider it (ulll', Jwill

‘M,

D )

try an 1 find a suitable fegal answer for this purpose.™

mter bas been examined by the Board and in view of the assuraoe given by the

SLoit has been decided to keep all such show ¢aue notices, issued in respept of
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gy tobl;\cc  and gutkha, pending sl 2 Hnal decision is taken ‘i this regard. In[case
. et A _ :
. . . . . ) -
dcgtion el ters for secovery in this regard have been issued, the actual recovery of [suohe
. . . : .’ ) - l
g may a0 be kept panding i funher orders Accordingly. you me dirieted (o ked pal
arshew caud s notices pending, il further orders on the matter 1t is however, clarificq that. ‘
A , - .
» . -
Y CAUSE NOY ¢S s necessury may continued to beissued, so that statutory bar on Bmitatlon is
e —————— LS 5% ey . ’
trncted,
RL‘C(‘EL})\ his Toter may please be acknowledged,
| ,
L]
| A
. 44".‘/. ” ..... ‘ -4 — .
‘ (Gautan{ Ray) |8)Z Jroy
Joint Secretary ([FRU)
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i Recover L\, of bumﬁ due o o vermment - Assistant Comn-
£ :

o dssioner and above empowered z,z;mh:?f.‘ ‘*emnﬂ 1T1oof
o Central Excise Act, 1944

}:»'a%' ce 4.27 a:*f(,«’nfm? Excise Law Manal 2004]
_i

exercise of the powers cunfmzmi by section 11 of tho Ceniral E \ccisse«.
11 of 1944), the Central Board of Excise and Customs, referred {0 in that
m owers ev ww C emr 1l Excise (Q)fficm’ nol below the rank of an Assis-
‘‘‘‘ | P Exgise, to require the payviment of dmy @;\ﬂ an
’ ’F'Giizer f'ur}s ()f dnf }m J M\“'i vie to the Central Government under any of the
visions of the said Act or of the rules made there under (including the
nount required to be paid to the credit of the Central Government under Sec-

. b
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r BH lAMaA CARIL GUWALATL-S
{ OFF!CER ORDER
— TR e Dated Guwnhali. the }/Lf 9k te9-
Dxpu‘h
L. The Asst) Commissioner of Central Excise, Guwabati-5 has been plcascd lo sanction lcave
o
\t;hn/S)nh’l M. K, Brobma, Siopd) ¢.gx Hes as follows <,
J _ locw cod  C, u;odc-l-«oj'v
2. Shri/Smli." - s
- is hereby| granted leave as [ollows :- e '
' Lttt
8} Earncd 'Lea\'c for ) days from __ ! L] yloy 10 'é! 9/0(7
b) Earned Leave for ‘ days from __to_ ' :
|
¢) Earned ‘Lcavc for : days from to___.
d) Half-Pay Leave for days from ' to__ . .
e) Commu“(cd L.cave for days from W
H L. N D“ ‘fro days from ' : tor ]
g) Ex-Leaw‘i'c without pay for days from to
Priﬂxing 91“’ 017/ lo 1 L’}‘”1 s ( L’IO Y ad— .
sufﬁxin"g ”_7"} bl }O‘Lf | on A Q’I Ldo 4 — ;ﬁ"{# . .
H ) e '
! p ch /Adminislralive Qfficer of
' /’7'" Central Excise, Guwahati .
: A 98/ < .
- . No. lL(‘?_O)“ ) : ﬁ W’ Dated ;I (('\ Q“

Copy forwarded for information & necessary action 1o :- . ] .

. ’ . L ] i

Sspi M Grabea, Sugell @ gx His Lew ol Gruogelah! |
Central Excise, Guwahali-5 (Assam) ’

2) iﬂxc Supdt. of Central Excisc

3) Bill Sec., [C.E. Guwahati Divisional Office.

4) A. P. R. OQ., Central Excise, Guwahali-5 {(Assam) ' H—»Q o\,an,k c@
Sm'~ Pk, DW) gb‘_?cu C.er Tech-([ C-‘u.g,nkaﬁ cuzﬁ Jg{“-/l& “p“b’)’

s .

"
.

t ol
D S - MUK ( forabna, Supdd” € £A Hs \(mM/
\ ' : Administrative Offs :ccr,
&wmﬂ ;r : _ Centeal Excise Guwahati
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| ,CGMMI@S&ONER OF CENTRAL EXCISE
’ MORELLO COMPOUND
[ M.‘G._ ROAD, SHILLONG
Tel § -0364-22247514 2223030, | Fax 91~mnm28/izuzxs. e M sxchieae
| : LS_IABLJ&HME&IQBQEBJJQM
| ’ wmo.ammmm _13% APRIL 2004

Subjact i - Establ!&hmont tmnsfor postlng and adjustment in the grade pf
| s_umnmemm%mwmmm&

[ .
The following transfers, postings anq adjustmaent In the grade of/SuperiMondent 8ra har &

ortlored W th iamediate effect and until further orders.
SiNo.| | | dams From | : To ! B
1 TSt Dibakar Choudhury | Law Branch, Central Exoise Guwahatl Rangall, '
! R Hars., Shillong. Guwehatl Division.
3.1 St 1 R.K. Sarkar ' Guwarat] Renge |, Dibrugarh Centra Excls¢ o
S N Guwahat! Divislon. | Cornmissloneratd. |
T 13, | Sk MK Brahma Hara. Law Unft, Central Excise,| Dibrugarh Cantra) Exclse
e | ’ Guwahati Commisslonerate. 3
4. | 5t i Remashwar Slichar Divistonal Office, Slichar | Agartala Range, snoharpmsmn""&
Bl sttachsaries | Divislon ‘
5.1 Shi.SK Roy Agartola Range, Sikahar Dibrugarh Centra| Exclse’
; | Divislen, Commissionerste.
3 &. 1S b Sudip Dev Toch. Branoh, Tezpur D\Msion, Hqra. Caw Unit, Cantrul Exclss, il
o | Dibrugarh Commisslonerate. Guwahatl
|| P ‘ '
i 6] : 'ThL ordar Is lesued on administrative grounds.

L)l The officars stand ralieved on 18™ April 2004.
i

(m)‘ ’ shyi. Ashish Roy, Superintendant, Appeals Branch is dlroctod to hold nddttioaat charge o
.; [ Lew Branch Central Exoiss Hagrs., Shillong with immediate effect and untlifurther ordeis.

|
‘i This Issuae with the approval of the Commisgioner, Central Exclu Shmon#

.

|

- ' {
|| © ADDITIONAL COMMISHIO!

!

D.Noll(S)i‘/FT-%l‘/.ceos/ o5 - %0 " Datedr |3 AF

Sogty femm !:md for information and necessary sction to:

! :1r The (’h‘@f Commisslonar, Customs & Central Exclse, Shitlong Zone, ICRESCENS' Bulldlng M.G. Rond,
Lo Sth ng -1. , .
! {' | | ' Contd..| pagei- =~
§
I
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Tha Comp Iae
e Coma

he Com .
he Adciti nal Commissionar (P&V), Cantrs! Exclea, Dibrugarh. :
The Addi sl C«}mmisslonmr {Tech), Cantrzd F.xcim Hars. Otfice Shillong. Copy meant for the

ta | 8 1/ Confidentlal ammycswgmm Branch,
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